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IN THE COURT OF THE ADDITIONAL SESSIONS JUDGE,  

SONITPUR AT TEZPUR 

 

 

PRESENT : Sri S. Das    

   Additional Sessions Judge  

Sonitpur, Tezpur 

 

 

JUDGMENT IN SESSIONS CASE NO. 131 OF 2010 

U/S 498 (A) / 304 (B) / 302 IPC 

( Arising out of G.R. Case No. 469 of 2010 ) 

 

 

State of Assam 

 

 

– Versus – 

 

Sri Dipak Das 

S/O- Late Bhaben Das 

Resident of – Dhanuanagar, Marabharalipar. 

P.S. Tezpur, 

Dist- Sonitpur, Assam. 

 

 

A  P  P  E  A  R  A  N  C  E 

 

 

For the State  :   Smt. R. Chakravarty  

        Addl. Public Prosecutor 

    Sonitpur District 
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For the Accused :   Sri Bipin Kataki, Advocate. 

                 

  

Date of Evidence : 16-08-2011, 31-10-2011, 

     31-10-2011, 31-10-2011, 

30-01-2012, 19-03-2012, 

24-01-2013, 24-01-2013,  

04-12-2014,31-03-2015. 

 

 

Date of Argument :  23-06-2015  

Accused remained absent on the date of Judgment fixed on 

07-07-2015 and 15-07-2015.  

  

Date of Judgment :  20-07-2015 

 

 

 

J U D G E M E N T 

 

 

BRIEF FACTS : 

 

    Prosecution case as unfolded at the trial is that on 15-03-2010 

complainant Sri Basanta das lodged an ejahar with Mahabhairab Police O.P 

under Tezpur Police satiation alleging inter alia that his daughter Ritu Moni Das 

was married to accused Dipak Das about 9 months back. After the marriage the 

accused started ill treating Ritumoni Das and subjected her to mental and 

physical torture demanding dowry. It is also alleged that the couple lived in 

rented house of Lila Baruah at Marabharai, Tezpur. On 14-03-2010 at about 8 

p.m. the accused poured kerosene over her body and set her on fire resulting in 

to her death. 
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    On receipt of ejahar Mahabhairab O.P made G.D Entry, vide no. 

303 dated 15-03-2010 and forwarded the ejahar to O.C. Tezpur to register a 

case. Accordingly Tezpur P.S. Case no. 247/10 u/s 498 (A)/ 304 (B) IPC was 

registered. Police started investigation and on completion of investigation 

submitted charge sheet against accused person u/s 498 (A)/ 304 (B) IPC. 

     

    The corresponding G.R case no. 469/10 came up before Ld. C.J.M 

Sonitpur. Accordingly process was issued and on appearance of the accused the 

Ld. C.J.M furnished necessary copies to the accused and committed the case to 

the court of Sessions Judge and then the case was transferred to this court for 

trial.  

     

    On receipt of the case record and on appearance of the accused  

person this court considered the materials on record and upon hearing both the 

sides framed charge u/s 302 IPC / 498 (A) / 304 (B) IPC and read over and 

explained to the accused persons to which they pleaded not guilty and claimed 

to be tried.  

     

    Prosecution in order to bring home the charge against the 

accused persons examined ten witnesses in all. On conclusion of prosecution 

evidence the accused was examined u/s 313 Cr.P.C. The circumstances 

appearing in the evidence against the accused were put to accused and 

necessary questions were also put to him. The accused totally denied the 

allegations against him. However, defence adduced no evidence. 

 

 

POINT FOR DETERMINATION: 

1. You, on 14-03-2010 at about 8 p.m. at night at village 

Majgaon Mahabhairab under Tezpur P.S. committed murder by 

causing the death of your wife Smti Ritumoni Das by setting 

fire and thereby committed an offence punishable u/s 302 of 

the Indian Penal Code. 
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2. You, prior to 14-03-2010 at about 8 p.m in the night at 

Majgaon Marabharalipar under Tezpur Police Station, being the 

husband of Smti. Ritumoni Das, subjected her to cruelty both, 

mentally and physically, with a view to coercing her to meet 

unlawful demand of dowry made by you and thereby 

committed an offence punishable U/S 498 of the Indian 

Penal Code. 

 

3.  You, on 14-3-10at about 8 pm in the night at mazgoan under 

tezpur p s committed murder of your wife Smti. Ritumoni Das 

by setting fire on her body after poring kerosene oil as she 

failed to pay the dowry as demanded by you and thereby 

committed an offence punishable U/S 304 B of the Indian 

Penal Code. 

 

    I have gone through the evident on record and heard arguments 

of both sides.  

 

DISCUSSION, DECISION AND REASONS THEREOF : 

 

    PW 1 is Sri Basanta Das, the complainant. His evidnec is that 

accused Dipak Das is known to him. His daughter Ritumoni was married to the 

accused. The incident took place on 14-03-2010 and about 8 months prior to 

the said incident his daughter got married to the accused. The incident took 

place during the evening at Majgaon, Tezpur. After the marriage accused took 

his daughter to his residence Jamuguri. She informed him over phone that after 

the marriage accused used to torture her mentally and physically and asked her 

to bring money from her parental house. He also demanded money for 

purchasing a car. Her in-laws also did not allow her to stay in their residence as 

such after 4 months both of them came to PW1s residence and used to stay 

with them. During the month of March, 2010 they shifted to a rented house at 

Majgaon, Tezpur. After 6/7 days of their shifting, accused informed him over 

phone that his daughter burnt herself and she died. Immediately he went to 
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their rented house and found that his daughter Ritumoni lying in the house and 

she already died. He did not find the accused in their rented house. Accused 

told him that he burned his daughter by pouring kerosene oil. Next day he 

lodged FIR before police. 

    Ext- 1 is the FIR and Ext- 1(1) is his signature. 

 

 

    PW 2 is Sri Raju Kr. Das. His evidence is that accused Dipak Das 

is known to him. His wife Riumoni Das is also known to him. She already died. 

Ritumoni died about 1 ½ years ago at Morabhorolipar, Dhanua Nagar. During 

the time of the incident she was residing with her husband at a rented house at 

Dhanua Nagar. His daughter informed him over telephone that she saw smoke 

in the residence of the accused. Accordingly, he came to the place of 

occurrence and he saw that wife of the accused was lying in their residence and 

he informed the matter to Mahabhairab Police Out post. About 5/6 minutes 

after arrival of the police accused arrived there. He saw that both the legs of 

Ritu moni were brunt by fire. Magistrate also came along with the police to the 

place of occurrence and prepared the inquest report on the dead body of 

Ritumoni. Ext- 2 is the inquest report and Ext- 2(1) is his signature. 

 

    PW 3 is Sri Sarat Ch. Das. His evidence is that accused Dipak Das 

is known to him. His wife Ritumoni Das was also known to him. She died about 

1 year ago at Mahabhairab, Dhanua Nagar, Tezpur. Dipak Das and Ritumoni 

Das were living as husband and wife in a rented house at Dhanua Nagar. About 

one year ago of the incident she get married. Several times quarrel took place 

between Dipak Das and Ritumoni Das regarding the demand of dowry after 

their marriage and their relation were not cordial. Parents of Ritumoni several 

times called him to compromise the matter between Ritumoni and her husband. 

Dipak Das used to torture her demanding of dowry and he also assaulted her in 

her parents residence also. PW 3 gets information about the incident, then he 

went to the residence of Dipak Das and found that Ritumoni was burnt by fire. 

He saw one tin containing kerosene near the dead body and also one match 

box. Police and SDC came to the place of occurrence and prepared the inquest 
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on the dead body of Ritumoni. Ext- 2 is the inquest report and Ext- 2 (2) is his 

signature. 

 

    PW 4 is Anna Hazarika. His evidence is that accused was residing 

as a tenant in the residence of Lila Baurah. Their tenanted house is situated 

near his residence. Deceased Ritumoni was his niece. She died about 1 ½ years 

ago. Ritumoni eloped with the accused about 6 months prior to the incident. 

Thereafter they were living as husband and wife and accused Dipak Das started 

to demand dowry from the parents of the deceased but Ritumoni failed to bring 

anything as dowry as demanded by the accused. So, quarrel took place 

between them. He came to the place of occurrence and guard the dead body 

for the night. She was found in burnt condition in their tenanted premises. 

Police prepared the inquest on the dead body of Ritumoni. Ext- 2 is the inquest 

report and Ext- 2 (3) is his signature as witness.  

    Due to mental torture and demanded of dowry by the accused 

Diapk, Ritumini died. 

 

    PW 5 is Smti. Kalpana Das, mother of the deceased. Her evidence 

is that she knew the accused Dipak Das. The deceased Ritumoni was her 

daughter. The occurrence took place on 14-03-2010. About 9 months ago 

before the incident, the marriage between her daughter and the accused was 

performed. Her daughter had love affairs with the accused and she had eloped 

with the accused and subsequently they got married. After their marriage at 

first they went to the house of the accused situated at Jamuguri and later on 

stayed in a rented house which is adjacent to PW 5s house. Thereafter they 

shifted to another rented house at Majgaon, Morabharali. After 9 days accused 

informed over phone to her husband that he set fire on her daughter in the 

aforesaid rented house. Subsequently, she was informed by her husband about 

the incident. On receipt of the information herself, her husband and some other 

persons of their village went to the aforesaid rented house and found the door 

of the rented house was locked from outside. After some times police came to 

the spot and broke the lock of the door and entered in to the room. 

Immediately she entered in to the room and found that her daughter was lying 
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on the ground. The full body of her daughter had already been burnt and she 

expired. 

     

    When her daughter was staying adjacent to her house along with 

her husband, she sometimes came to their house and informed that her 

husband demanded a car. The owner of the rented house Smti. Lilabati 

informed her that her daughter and the accused used to quarrel each other. 

    She came to know that the incident occurred in the evening time. 

She came to know from the owner of the rented house Smti. Lilabati that the 

accused was present in her rented house at the time of the incident. 

 

    PW 6 is Dr. Dipta Kanta Borah. His evidence is that on 15-03-

2010 he was at Kanaklata Civil Hospital, Tezpur as Sub-Divisional Medical and 

Health Officer and on that day at about 10.45 a.m. he performed post-mortem 

examination on the dead body of Ritumoni Das, 19 years, female, hindu, W/o 

Sri Dipak Das, Sensowa, under Jamuguri, P.S. present address- C/O Lila Barua, 

Vill- Dhanuanagar, under Tezpur P.S. in reference to Tezpur P.S GD Entry No. 

2888 dated 14-03-2010 being escorted and identified by C. No. 44 Nipen 

Hazarika, Naren Borah, Mintu Das and Nipen Das. On examination he found as 

follows : 

 

    A female dead body was seen lying on top of Post-mortem table 

wearing a partly burnt white bra and half burnt panty. Eyes were closed and 

mouth half open showing the whole body except part of scalp, part of dorsum 

of right foot and perineum, anus soiled by faces. 

 

Cranium and Spinal Canal  

    Scalp almost fully brunt. Skull and vertebrae healthy. 

    Membrane, brain and spinal cord – healthy. 

Thorax 

    Wallis, ribs and cartilages – skin brunt all over, pleurae – healthy. 

Both lungs pinkish brown. Paricardium healthy. Heart partly filled by blood and 

vessels healthy. 
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Abdomen 

    Walls – burnt, peritoneum, mouth, pharynx, oesophagus were 

healthy. Stomach and its contents – partly digested food was present. Small 

intestine and its contents – filled by gas, large intestine and its contents – filled 

by gas and faeces. Liver, spleen and kidney are healthy. Bladder empty. Organs 

of generation, extra and internal – healthy. Uterus was small and empty. 

 

More details of description of injury  

    There was about 95 % burn of whole body and was antemortem. 

 

Opinion 

    In his opinion, Ritumoni Das died of extensive burn of about 95 % 

over her whole body causing shock and death. 

    The burn injuries caused to the deceased are sufficient to cause 

her death. 

    Ext- 3 is his post mortem report and Ext- 3 (1) is his signature. 

 

    PW 7 is Smti. Juri Baruah. Her evidence is that she knew the 

accused Sri Dipak Das. She also knew the deceased Ritumoni Das. 

     

    The incident took place in the year of 2011. Prior to the incident, 

the accused and his wife Ritumoni Das were the tenants in her house for about 

10 days. On the day of the incident, she had gone out of her house to bring 

milk from the house of Sushil Das. At that time, his son Bikram Jit Baruah came 

and informed her that Ritumini Das was burning inside the rented house. When 

she came back, she saw lot of persons gathered there. The deceased was 

inside the room. The nearby persons, who gathered, opened the room.  

     

    Police also came. On opening of the room, she saw Ritumoni Das 

was laying brunt. 
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    When they were living in her rented room, sometimes there was 

altercation between the husband and his wife. At the time she had gone out to 

bring milk, both the deceased and the accused were inside the house. When 

she came later on, the accused was also present there. 

 

    PW 8 is Bikram Jit Baruah. His evidence is that he know the 

accused. He was a tenant in their house. He also knew the deceased Ritumini 

Das. 

     

    The incident took place 14-03-2010. At the time of the incident, 

deceased and the accused were living as tenants in their house. At the time of 

the incident, he was not present in the hosue. He had gone out at 5.30/ 6 p.m 

and came back at 7/7.30 p.m. When he came home, he saw smoke coming out 

of the rented house. His mother Juri had gone out to bring milk. So, he went 

there informed and called his mother. The accused was at the place of 

occurrence and his mother told him that the deceased Ritumoni Das in the 

meantime died. 

     

    He knew, over demand of dowry, the deceased and the accused 

had altercations sometimes. As they were tenant, he heard altercations 

between themselves. 

 

    PW 9 is Sri Samiran Borah. His evidence is that on 15-03-2010 he 

was circle officer at Tezpur Sadar. On that day under instruction from deputy 

commissioner, Sointpur he held inquest of dead body of Ritumoni Das in 

connection with Mahavairab Op. GD Entry no. 14-03-2010. Inquest was done in 

presence of witnesses. Ext- 2 is inquest report. Ext- 2(4) his signature. 

 

    PW 10 is Sri Benudhar Baruah, A.S.I. His evidence is that on 14-

03-2010 he was at Mahabhairab Police outpost as A.S.I. On that day he 

received information from one Raju Das over phone that a woman residing in 

rented house at Dhanua Nagar, Tezpur died due to burn injury. Accordingly, he 

made G.D. Entry no. 288 dated 14-03-2010. O/C Tezpur P.S. was informed 
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about the incident and the O/C entrusted him to take up investigation. 

Accordingly, he went to the P.O. O/C Tezpur P.S. also came to P.O. At night 

they could not hold inquest on the dead body. Next day circle officer, Tezpur 

held inquest and he also prepared a sketch map. Ext- 4 is sketch map and Ext- 

4(!) is signature. He also prepared dead body challan for post mortem 

examination. Ext- 5 is the challan. Ext – 5 (1) is signature.  

     

    On 15-03-2010 he received one written ejahar from one Basanta 

Das and he entered the information in general diary vide no. 303 dated 15-03-

2010 and forwarded the ejahar to Tezpur P.S for registering a case. 

Investigation continued and he (I.O) recorded statement of witnesses. He 

arrested the accused and forwarded him to the court. Post mortem examination 

of the deceased was done and he collected P.M. Ext- 1 is ejahar and Ext- 1(2) 

his signature. Ext- 1(3) is signature of O/C. Tezpur P.S.  

     

    On completion of piliminary  investigation he handed over the 

case diary to I/C Sumeswar Dadhora, Mahavairab O.P who completed 

investigation of the case and submitted charge shhet against the accused Dipak 

Das u/s 304 (B) and 498 (A) IPC. Ext- 6 is the charge sheet, Ext- 6(1) is 

signature of Sumeswar Dadhora, Ext- 7 is the extect copy of GDE No. 288 

dated 14-03-2010. 

 

    In cross examination PW 1 stated that when he came to the P.O. 

he found that police had already arrived there. He also stated that he did not 

know who informed police about the incident. He also stated that he did not 

state before police that his daughter informed him over phone that the accused 

demanded money for purchasing car and when she failed the accused tortured 

her physically and mentally. He denied defence suggestion that the accused did 

not tell him that he burnt his daughter by pouring kerosene oil. He also stated 

that prior to receiving phone call of the accused he had no knowledge about 

the incident. 
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    In cross examination PW 2 stated that police recorded the 

statement but he did not see the incident of burning. 

 

    In cross examination PW 3 stated that Ritumoni is related to her. 

She also stated that she did not stated before police that the relationship 

between deceased and accused strained and she tried to settle the matter 

amicably. She also stated that she did not see who set the deceased on fire. 

 

    PW 4 in his cross denied defence suggestion that the accused did 

not demand dowry. He also denied that he has falsely deposed in this case. 

 

    PW 5 in cross denied defence suggestion that the accused did not 

torture Ritumoni demanding dowry. 

 

APPRECIATION OF EVIDENCE: 

    In this case prosecution examined as many as 10 witnesses 

including M.O. and I.O.      

       

   From the discussion of evidence on record it appears that all the 

PWs have corroborated each other with respect to demand of dowry. PW1 has 

categorically stated in his evidence that after the marriage the victim initially 

resided in matrimonial house at Jamuguri. His daughter informed him over 

phone that the accused used to torture her mentally and physically demanding 

money and car. Thereafter, his daughter and son-in-law came to his residence 

and stayed there for four months. Then in March 2010 they shifted to a rented 

house at Mazgaon, Tezpur. He also stated that after 6/7 days of their shifting 

the accused informed him over phone that he set her daughter on fire and she 

died. He immediately come to the rented house and found Ritumoni lying dead. 

At that time accused was not available in the rented house. He lodged FIR next 

day. 

 

    PW 2, 3 and 4 have supported the evidence of PW 1. PW 3 has 

specifically stated that after the marriage the relationship between accused and 
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Ritumoni was not cordial due to demand of dowry by the accused. Further she 

stated that she was also called by the parents of Ritumoni Das to effect 

compromise between them. She also stated that the accused Dipak Das used to 

torture Ritumoni and also physically assaulted her demanding dowry from her 

parent‟s house. 

 

    PW 4 stated that accused Deepak das started to demand dowry 

after marriage but Ritumoni failed to bring dowry. PW 5 in her evidence 

mentioned that when she reached the p O she saw that the door was locked 

from outside. PW 7 the land lady also spoke about quarrel between the 

deceased and the accused. PW 8 also spoke of demand of dowry by the 

accused. 

   

    I have carefully considered the evidence on record. Here in this 

case it is not in dispute that 

1.  The victim was married to the accused about 8/9 months prior to her death. 

2. The victim died of burn injury otherwise than under normal circumstances. 

            

    Now let me see whether the witnesses are reliable and if so 

whether evidence on record is sufficient to prove the the charges against the 

accused. On careful analysis of the entire materials I find that the witnesses are 

natural and they have deposed very consistently without any exaggeration and 

I find the evidence of PWs reliable and trustworthy.  

     

    Let me also look at the provisions of Sec. 498 A and 304 B IPC 

: 

 

498-A IPC. Husband or relative of husband of a woman subjecting her to cruelty – 

    Whoever, being the husband or the relative of the husband of a woman, 

subjects such woman to cruelty shall be punished with imprisonment for a term which 

may extend to three years and shall also be liable to fine. 

Explanation – For the purpose of this section, “cruelty” means – 
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(a) Any willful conduct which is of such a nature as is likely to drive the women to 

commit suicide or to cause grave injury or danger to life, limb or health 

(whether mental or physical) of the woman; or 

(b) Harassment of the woman where such harassment is with a view to coercing 

her or any person related to her to meet any unlawful demand for any property 

or valuable security or is on account of failure by her or any person related to 

her to meet such demand. 

 

304-B IPC. Dowry death- (1) where death of a woman is caused by any burns or 

bodily injury or occurs otherwise than under normal circumstances within seven years 

of her marriage and it is shown that soon before her death she was subjected to 

cruelty or harassment by her husband or any relative of her husband for, or in 

connection with, any demand for dowry, such death shall be called “dowry death”, and 

such husband or relative shall be deemed to have caused her death. 

 

    “Dowry”- Meaning of – Some customary payments in connection with 

birth of a child or other ceremonies are prevalent in different societies. Such payments 

are not enveloped within the ambit of “dowry”. Hence, the dowry mentioned in section 

304-B should be any property or valuable security given or agreed to be given in 

connection with the marriage. 

 

The essentials ingredients of Sec. 304 B IPC held as follows : 

1. The death of a woman should be caused by burns or bodily injury or 

otherwise than under normal circumstances; 

2. Such death should have occurred within seven years of her marriage; 

3. She must have been subjected to cruelty or harassment by her husband 

or any relative of her husband; 

4. Such cruelty or harassment should be for or in connection with demand 

for dowry. 

 

    It may also be mentioned that to prove a case u/s 304 B IPC 

prosecution is to prove that the victim was subjected to harassment soon 

before her death. 
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    The Ld. Counsel for the accused while arguing the case submitted 

the victim committed suicide and at the time of the incident the victim was not 

at the house. It is further submitted that the allegation of cruelty or harassment 

to the victim demanding dowry has not been proved in this case.   

 

    I have given my anxious thought to the entire fact materials of 

the case. I find that there is convincing materials on record to show that the 

accused after marriage demanded „dowry‟ from his wife and subjected her to 

cruelty which resulted in to the death of the victim. It is true that from the 

evidence on record it is not clear whether the death was homicidal or suicidal. 

However, it is quite clear from evidence on record that Ritumoni Das died of 

burn injuries in unnatural circumstances. Hence, in my considered opinion 

presumption u/s 113 B of Evidence Act can be drown and it can be held that 

the accused had committed dowry death. 

     

    Coming to the ingredient whether the victim was subjected to 

harassment by the accused soon before her death, we find that the accused 

married the victim only about 8/9 months prior to the alleged occurrence. It is 

in the evidence of the PWs that there has been constant demand of dowry by 

the accused.  

     

    Hence, in my considered opinion it can be held that the accused 

subjected the victim to harassment soon before her death. 

     

    In view of what has been discussed above I find that case u/s 498 

A IPC and 304 B IPC is made out against the accused.  

     

    So far as offence of murder u/s 302 IPC we find that there is no 

clear evidence that the death was homicidal one. Hence, I find it difficult to 

hold that a case of culpable homicide is made out in this case.  

     

    In this regard I may refer to the observation made in Vijay Pal 

Singh and Others Vs. State of Uttarakhand (Criminal Appeal No. (S). 
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37 of 2011) where in Hon‟ble Supreme Court in para 36 of the said judgment 

held as follows: 

    36. In Alamgir Sani V. State of Assam, one of the issues that came 

up for consideration before this court on acquittal under section 302 of IPC is whether 

on account of acquittal under section 302 of IPC, the accused could claim acquittal 

under section 304 B of IPC. It was clarified by this court that the acquittal under 

section 302 of IPC will not lead to automatic acquittal under section 304 B IPC. Even if 

an accused is acquitted under section 302 of IPC, if there is evidence available so as to 

satisfy the ingredients of Section 304 B of IPC, the accused can still be convicted under 

section 304 of IPC, in case there is no rebuttal of presumption on the death as caused 

by the accused. To quote : 

    “15. We also see no substance in the submission that merely because 

the appellant had been acquitted under section 302 IPC the presumption under section 

113-B of the Evidence Act stands automatically rebutted. The death having taken place 

within seven years of the marriage and there being sufficient evidence of demand of 

dowry, the presumption under Section 113-B of the Evidence Act gets invoked. There 

is no evidence in rebuttal.” 

 

    In view of my discussion an reasons above I find that prosecution 

has been able to prove the charge u/s 498 A IPC and 304 B IPC against 

accused Deepak Das beyond all reasonable doubt. 

     

    I find that prosecution has failed to prove charge u/s 302 IPC 

beyond all reasonable doubt. 

 

 

O R D E R 

 

    In the result I find accused Deepak Das guilty u/s 498 A and 304 

B IPC. Accordingly, he is convicted there under. I find accused not guilty u/s 

302 IPC. Accordingly, he is acquitted from the charge. 

     

    Heard the accused on the point of sentence. He pleaded for mercy 

and also stated that lenient view of may taken and respect of sentence. 
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    I have considered the nature and gravity of the offence. I have 

also considered circumstances in which the offences were committed. 

Considering all the aspects I am not inclined to give the accused benefit either 

u/s 360 Cr.P.C or under the provisions of probation of offenders Act.  

     

    However, I am inclined to award the minimum sentence in respect 

of Sec. 304 B IPC. Accordingly, the accused is sentenced to undergo R.I for 7 

(seven) years u/s 304 B IPC. The accused is also sentenced to undergo R.I . for 

2 (two) years and to pay a fine of Rs. 1,000/- (Rupees One Thousand) in 

default R.I for another 2 (two) months u/s 498 A IPC.  

      

    The substantive sentences shall run concurrently. 

     

    Set of the period of detention. 

     

    Furnish a copy of Judgment and order to convict/accused free of 

cost. 

    Given under my hand and seal this 20th day of July 2015. 

 

( S. DAS ) 

 

Additional Sessions Judge, 
Sonitpur :: Tezpur 


